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CENTR AL ADMINISTRATIVE TRISUNAL -
CALCUTTA BENCH

Ne. MA 10 of 98
0A 212 of 97

Presant : Hon'mle Mr.,Justice S.N.Mallick, Vice-Chairman

Hon'e le Or.8,C.Sarma, Administrative "lember

MOUSUMI KUNDU‘
MOLINA SARK AR

Vs
UNION OF INDZIAa & ORS.

For the applicgnt ¢ Ms.B.Ghosal, caunsel,

Feor the reSWQndents.Ms B.Ray, counsesl
Mr.T.Ke Bisuas, caunsel(ﬂvt Resp )

Hegrd en 3 27.1.98 Order on ¢ 27.,1.98
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s oNoMﬂlliCk, VoCo

MA 10 ef 98 is taken up fer censideragtion, In the instant

application one Smpt.Meusumi Kundu has mprayed for irplegding her s a

CA, MA is thus alleuyed. The OA me gnended zccerdingly by the Registry

2. : After hearing the ceunsel fer seth the parties the OA

is admitted Pep»adjudiéatien. Reply has bween Fiiad teday by the
eFticial.resmmndenté. Regly'ﬁy Private Respendent be pui in wyithin 4
weeks and rejoinder if gny ke put in yithin 2 uyeesks thereafter, Matter

e listed for hcaring by the Registry accerding tm‘its‘chrmnmlegical

position and on its eyn turn.

party respondent whose appointment hgas Bbeen challenged in the instant



